CENTRAL ADMINISTRATIVE TRIBUNAL

-

Original Applicatien Ne.1167 ef 2003

Wednesday, this the 1llth day ef February, 2004.

Hen'ble Maj. Gen. K.K.Srivastava, A.M.
Hen !hh J!. ﬁ-!s' Ehihl!agg. J!h- ]

Sri Sunil Kumar Upadhyaya
S/e Sri Harihar Nath Upadﬁyay.
R/e Bambripur, District - Auraiya. ee s sApplicant,

(By Advecate : Shri Y.K. Saxena)
Wrsus

le Unien of India,
threugh Secretary,
Ministry of Cemmunicatien,

New De lhi,

2 Pest Master Generdl,
Agre Regien, Agra.

3. Superintendent, Pest Officew |
Etewah/Auraiya.

4, Pest Master/Asstt. Superintendent ef 1

Pest Office, Auriiva.

esveses Rt3pondents.

(BY Advecate : Shri RtCiJ.Shi) I
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Han'ble Mai., n, KeK.Srivastava, A.M. [

The applicant has filed this O .A, under Sactien 19
of A.T. Act, 1985, praying fer directien te respendents te |
allew the applicant te centinue as Pest Master Bambripur and

alse te pay salary alengwith arrears te him in accerdence with

lavs,
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2 The facts, in short, are thst tha-?hﬂﬁqﬂﬁ?ﬁﬁﬂﬂk
ePp licant was working as ELBFM Bambripur, District Auraiye

Sl

since 11.1.1978. As per the applicant his fatherhiéﬁif?ﬁﬁ

| e ST TR
and the agplicent wes enysged as substitute w.e.f. 06.1.2001.

The applicent's fether sought voluntary retirement w.e.f.
8.1.2001, The grievance o:f the spplicant is thet inspite of
heving worked continuously without any interruption for three
yeers, his services have been temincted without issuing any
order. He has elso not been given any show csuse and thus, the

principles of notural justice have been violated.

e Shri Y.K.Saxena, learned counsel for the spplicant
submitted thet the ection of the respondents is erbitzary. They
should have tseken decision for his regulcrisaticn or else
initisted process ior reguler selection so thet the applicent
could perticipcte in the selecticn. In fect he snould have been
removed es per law only by a regularly selected person. learnec
counsel further submittedthet though the épplicent hes Tiled &
representetion before respondent 0.3 (Annexure-4) with a copy

to respondent Nu.3 no action hes yet been teken by either of the

respondents in decidiny the repiesentetion of the applicant.

A leérned counsel for the responacnts, on the other hand,
submitted thet time should be grented to him to file counter,

s0 thet full facts may be brought on record. we do not consider
it necessery to grent time to the res.ondents to file counter
as the matter is very simple eand the ends of justice coula be
ecsily met with direction to the respondents to decide the
re.resentation of the applicant which is pending before them

within & specitied time.




te of receipt of
Though the Tepresentation isg

to respondent No.4 and only a Copy has been given t
Tespondent No.2,

| .
@ copy of this order. addressed

.o'.
We are of the view thet in the interest

of* justice, Trespondent No.2 should decide the same.

T4 There shall be no order as to costs,
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